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CRDER DATED 08-01-2003.

Heard Mr.p,K.Padhi,learned
counsel for the Applicant and Mr.3.Desh,
Learned Additional gStanding Counsel for
the Union of India, appearing for the
Respondents and perused the records,

in this Original Application,
U/s.19 of the Administrative Triounals
Act,1935, the Applicant has jprayed for
enhancement of his Subsistence Allowance
(upto 75% of leave salary) during the
pericd of his suspension,In the counter
filed oy the Respondents,it has Oeen
disclosed that the suosistence Allowance
has a.ready peen increased/enhanced,
with this swauadssion,leatned ASC states
th«<t the OA has oecOme infructuous,in view
of the fact theat the suosistence Allowance
has already peen enhanced.

Mr.P.K,Padhi,learned COunSeL%OI
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the Applicant has scated thdtfhe Res pondents

have not increased the Supsistence

Allowance upto 75% out it has only been\¥TL/
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increased/enhanced Dy 5%.

Law is clear that the Respondents have
got discretion to increase/enhance the Suosist-
ence Allowance from 50% to 75%.The reason
for which they have not increased/enhanced

the supsistence Allowance upto 75% has not

been disclosed/clarified/explained in the ;J
counter,Therefore,this OA is disiOsed of

with a directicn to the Respondents Lo give
the reason for not increasing/enhanciig the
supsistence Al.owance upto 75% k@ the Applicant
witiiin a pericd of one month from the date

cf receipt of a copy ©of this order and,in

the event the applicant is not satisfied/

he shall be free to prefer an appeal against
the reasons to De communicated by the Respon-
dents to him(applicant)within a pericd of

one month thereafter.NO COsts.
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